
Misc. Crl. (bail) Case No.zt44l2020

18-12-2020 case record received on transfer for disposal.

Seen the petition filed uls.439 of cr.p.c. seeking bail for

accused persons namely Md. Giyasuddin who was arrested and detained in

Tezpur jail Hazot since 11-11-2020 in connection with Dhekiajuli p.S. case No.

67912020 (corresponding G.R. Case No. 337612020) uls 45413801 3251 3261

3071386134 of IpC. i

case diary, as called for, has been received and perused the

same. Also heard ld. Counsel for both the sides.

It is submitted by the Ld.p.p. that on perusal of the case diary

sufficient materials are found against the present accused person and so he

does not deserve to be granted bail in this case.

on the other hand, ld. counsel appearing for the accused has

submitted that this accused is innocent and has been falsely implicated in this

case. It is further submitted that the present accused was in fact assaulted for

which another FIR was lodged which was registered as Dhekiajuli pS case

No.677120 U1s.34U323 of IPC. A copy of the said FIR is also furnished which is

perused.

On perusal of the case diary it appears that the present accused

was arrested and produced before this Court on 11-11-20 and since then he

has been in jail. Case diary further reveals that the investigating officer has

substantially conducted the investigation and statement of a good number of

witnesses have also been recorded which are clearly incriminatory against the

present accused person. It further appears from the case diary that this

accused along with others being armed with lathi, rod etc. had assaulted the

informant's side which was witnessed by a number of persons whose

statements have also been recorded by the investigating officer. Some of the

co-accused persons are yet to be arrested.

In the light of the aforesaid materials available in the case diary

I am of the view that the present accused person does not deserve to be

granted bail at this stage of investigation.



Consequently' the prayer for bail for the

person stands rejected'

Let the case diarT be sent back'

Misc' case stands accordingly disposed of'

present accused

(N. Akhtar)
lddiiional Sessions Judge
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